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Mr. Deputy Speaker, Sir, I think you
for the reinstatement of Harijan scheduled
Castes and scheduled Tribes uvader Crash
Programme, Ressrvation quota has been
implemented in it. Put I request the
Government to issue instructions for the
recrultment of scheduled castes and
scheduled tribes under Crash programme
agaiost their reserved quota on North-
Bastern Railway.

Mr. Deputy Speaker, Sir, through
you I want to urge upon the hon. Minis-
ter to provide a stop for G. L, Guwabati
express at Nayanagar in  Samastipur
division, A retiring room should aiso be
got constructed at Rasera as there is no
such room.

Sir, the food which is served is pack-
ed in tin-foils which is very unhygienic
and its rates are also very bigh. Thus the
quality of the food items being served is
deteriorating and price of the un-foll is
also increasing. Even the contracts for
packing the food in tin-foils have been
given to the relatives of these officers
which is making 1t worse apnd leading to
more corruption. Therefore I request the
hon. Minister to pay attention to all these
things and streamline the entire 3ystem.
With these words I conclude,

17.13 hrs.
HALF-AN-HOUR DISCUSSION

(English]

Represeatation agalast import policy
cash crops asd spices.

MR. DEPUTY SPEAKER : We will
now take up Half an hour discussion, We
will resume the discussion on Rajlways’
Graots after finishing the half an hour dis-
cussion.

SHRI THAMPAN THOMAS (Mave-
Hkars) : What 1s this Sir ? We were not
told about this late sitting.
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MR. DEPUTY SPEAKER : Well, we
have discussed it in the House and the
members bave accepted to sit late. It was
discussed at 5 o’ clock.

SHRI THAMPAN THOMAS : Then
we must be given dinner,

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P,
R, DAS MUNSI) : It is good for people
Hke Shri Thampan Thomas to fast once in
a while.

MR. DEPUTY-SPEAKER : About
dinner, you may ask Shri Namgyal.

THE DEPUTY MINISTER IN THE
MINISTRY OF SURFACE TRANS-
PORT AND DEPUTY MINISTER IN
THE MINISTRY OF PARLIA-
MENTARY ' AFFAIRS (SHRI P,
NAMGYAL) : 1 do not thing that it will
go that long. Morecover, many hon.
members are attending the PM’s dinner.

MR. DEPUTY SPEAKER : We can
decide about dinnper later.

Yes. Mr. Kurup.

PROF, P.J, KURIEN (Idukki) : Sir,
I have a submission. We all bave given
a notice for this motion, This subject is
of great importance to Kerala, We request
you to convert it into a discossion under
Rule 193, so that we too can participate
in it.

MR. DEPUTY SPEAKER :1 will pass
it op to the hon. Speaker. It can be deci-
ded in the Business Advisory Committee
and the subject may be discussed
agaio under Rule 193. At this stage, I
cannot do anything else.

SHRI SURESH KURUP (Kottayam) :
You should allow them to put questions

Sir.

The new lmport-Bxport Policy was
anoouanced during the last Session, From
that time onwards, members from Kerala
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bave been repeatedly demanding for a dis-
custion on this Import-Export "Policy be-
cause the various provisions contained in
this.policy adverscly affect the economy of
Kerala.

Sir, I am thankfu! to the hon. Speaker
for allowing an Half-an-Hour Discussien
based on an unstarred question tabled by
members from Kerala. Sir. the stand taken
by the Government of India as well as the
Minister is that nothing is chaneed ip this
Import-Export Palicy excert that some
spices are included in the OGL. Earlier,
they were canalizzd through STC, and now
they are included in the OGL  On the
facp of it. this exolanation may appear
to be correct. But.if you go throogh the
fmnort-export policy, vou can see that
thie is badly affecting the farmers of Kerala,
and the economy of Kerala,

Tuke the spices first. Earlier, the im-
port of spices wac canalized through STC.
What is the reasons for de-canalizing this
now 7

SHRT VAKKOM PURUSHOTHA-
MAN (Alleppey) : Since when ?

SHRI SURESH KURUP : For the
last 3 or 4 years this was canalized through
STC. (Interruptions) Barlier, it was 1o the
OGL. What prompted Government to
include this in the OGL 7 The explanat-
ion given was this (/nterruption) Don't
spoil the case of Kerala.

SHRI VAKKOM PURUSHOTHA-
MAN : No: I will be with you. But you
must tell the truth That is all.

SHRI SURESH KURUP : What pro-
mpted the Governmeot to include this in
the OGL ? The cxplapation given by the
Gowerpment is that there were some pro-
blems with the STC regarding the distri-
bution of these spices which were impor-
ted. Thoy were not able to ratiopally dis.
tgjbote these spices. So, the Goveraoment
hes opted. for this soft option. So. they
hape do-canalized it; and they have allowed
these spices to be imported through OGL.

AUQUST 31, 1908
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Statistics show that bulk guantities of
these spices were imported by STC to fill
the gap between the demend and the sup-
ply. 1In 1983-84, 2710 metric tonnes of
clove were imported by STC: and in the
same year, 126 metric tonpes of cinpa-
mon were imported, Ino the same year,
558 metric topnes of nutmeg were impor-
ted. Tn 1984-85, 341 metric tonnes of clo-
ves, 2156 metric tonnes of cilnnamon and
326 metric tonnes of nutmeg-these bulk
guantities were imported by STC during
these years, to fill the gap between de-
mand and supply. That means that these
bulk quantities were imported. And now
you bave opend the floodgates of import
by includipg this in OGl1. Now every-
body is going to import these things for
flimsy reason that STC does not bave any
distribution network, that there were pro-
blems with distribution. This is the only
explapation they are giving, at the cost of
farmers of Kerala.

What are the prices of these spices
now ? The price of nu'meg. without, shell,
before you announced this import policy,
was Rs. 420 per Kg. now 1t has gone down
to Rs, 140, The price of putmeg with
shell was Rs. 167 per Kg. now it has gone
down to Rs. 95 per Kg. The Price of
cloves was Rs., 300 per Kg: now |t has
gone down to Rs. 120 or Rs. 123. This is
what has happened. Of course repper Is
not included in this OGL list. But for
the export of pepper, there is a duty of
Rs. 5 per Kg, and there is a 3}% export
cess; another 0.59; for ICAR is there. And
at present pepper is beanog some 18 per
cent altogether, export duty and cess. No
other agricultural produoct is levied like
that, And this was levied when pepper
was getting Rs, €0 per Kg. Now the price
is Rs. 30 and the Government is doing
nothing.

I come to rubber, copra and cocoanut
oil. Nipety-five per cent of the natural
rubber is produced in Kerala and the
majority of these producers are sma'l far-
mers. It has been tbe consistent demand
of the people of Kerala that the rubber
import shou!d be stopped. Now, the
Goveroment I8 saying. earlier they were
importieg through the STC, now also it
is canslised throwgh the STC. Asad do
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you know, what the STC did four years
back ? Thbey relemsed to the market at
the peak season of the rubber producion
Keraln in their buffer scocks. 80, the prices
have gope down,

Even the members of the Consultative
Committee of the Ministry of commerce
they visited my district which 1s the centse
of rubber production in Kerala, to have
an on the spot study. For three-four
months this fluctuation io the price of
rubber continued and at last the Govern-
ment iatervened dand stopped this mischicv-
ous practice of the STC and pow the price
is fixed at Rs. 17 per Kg. Aad all through
these years, all iudustrialists and the
Government authorities were saying that
the interpational price is much more lower
than our market price. Now, what is the
price of ruboer o the interpational mar-
ket ? It bas gone up 1«0 Rs. 2I; now it is
fluctuating between Rs. 19, Rs, 20 and Rs,
21. I would like 10 know whether the STC
imported rubber at this price from the
ioteroationali market and the STC has
supplicd at Rs. 17 to the iodustrialista.
Even at the cost of buying rubber from
the international market at a price higher
than the price which is prevalent in India,
aod supphied to the industrialists at a
lower price, ol this is at the cost of the
farmers 1o Kerala,

SHRI VAKKOM PURUSHOTHA-
MAN : Cao you give one instance ?

SHR]I SURESH KURUP : Let me
complete. 1 want to koow [rom the
Minister whether the STC has bought
rubber from the international market, at a
price higher than the price-of rubber that
is prevalent 1n India. That is all | want
to know, Has aoy quantity of rubber been
purchased by the STC? Aond mow for
reducing the price of tyre, what are they
doing now ?

SHRI VAKKOM PURUSHOTHA-
MAN : Tyre lobby !

SHRI SURESH KURUP : Let me
complete. You accuse me of any tyre
lobby, I do not mind, but let me compl-
u.'
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SHRI THAMPAN THOMAS (Mave-
likara) : He is pleading the case very well,

SHRI SURESH KURUP : Now they
bave wcluded tyre m ibe OGL and ibe
reccnt siep 1s they waot 1o bring down too
price of tyre o India, 1t 18 koown that
the tyre industry 0 this comsisting of
trans-palional corporalions and domesic
coliaporators 18 characicrised by a high
degice ot collusive oligopoly. 3o, they
arc bxiog the price of tyres according to
their whums and fapcies. The explanaiion
$'ven by the Government 1s that, 1D order
10 reduce tne price of tyrca they are -
porung tyres. Is there no othér way (O
control the prices ot tyres, for the
Government of India 7 is tmis the only
way ihe Government can control the pri-
Cos O tyrss ! A very lantasiic ecxplanat-
100 they are giving. At the momcaof It I8
DOl causing awy froubie,

Suppose there is a recession in the
interoalional market and all these com-
panies decide to dump their products in
our markei. Then what will be the situat-
fon ? These tyre producers in India, these
ol:gopohstic tyre producers in India, will
uvitimately pass on this to the farmers in
Kerala, That means it will affect the
economy of Kerala. What expianation
you are going to give for this ?

Copra and coconut oil are also canali-
sed through STC and Hindustan Vegeta-
ble Corporanon,

They are allowed to Import ten per
cent of the value of the exports of copra
and coconut oil. It is included inthis Ex-
port policy ..(Interruptions)

SHRI VAKKOM PURUSHOTHA-
MAN : [s there any change in the Export
Policy in regard to copra and coconuat
oil ?...(Interrupiions)

SHRI THAMPAN THOMAS : It-wse
pot given effzct to carlier. Because it was
given offect now, it has affected the ec0-
pomy of Kerals, It is a fact.,,

(Interruptions)
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SHRI SURESH KURUP : It has been
the demand of all the political parties in
Kerala...(Interruptions)

SHRI THAMPAN THOMAS : Includ-
ing Mr. Purushothaman went and met the
Prime Minpister and submitted a memoran-
dum when he came to Tamil Nadu, that
the Import & Export Policy should be re-
vised. I do pot know what is his stand
now...(Interrputions)

SHRI VAKKOM PURUSHO-
THAMAN : Oour demand is that imports

must be completely prohibited...
(Interruptions)

MR. DEPUTY-SPEAKER : The
Minister will reply...( Interruptions)

SHRI SURESH KURUP: The
demand of Kerala is that the import of
copra and coconut oil i any form should
be stopped. That is the demsnd of the
Kerala people...... (Interruptions)

SHRI VAKKOM PURUSHO-
THAMAN : Yecs, agreed.

SHRI SURESH KURUP : The entire
esconomy of Kerala depends on the price
of copra and coconut oil. The natural rub-
ber, copra and coconut oil are included in
the canalised list of imports. At the same
time, there is 8 provision in the Jmport
and Export Policy that 1 cence for district
jmports of canalised items may be granted
by the Licensing Autbority concerned on
the basis of no objection ceruficate 1ssued
by the Caoalising agency. This facility
will be svailable for items appesting in
both Appendix V pesrt 2’ & ‘b". This
taclodes every item which is included in
the canalised list. What [s the reason for
making such s provision 7?7 Why soch a
provision is kept bere 1

Tbe officia) position of the Govern-
meot of India is that copra and cocoout
ofl are mot imporied to our coustry,
’ Kerals Government submitted a memoran-
dum in this regard. 1 quote :

«That in the newsletter monthly
jourpal published by Asisn sod
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Pacefic Coconot Community, it
says that India imported Jour
thousand tonnes of copra in 1983,
six thousand tonnés in 1986 and
five thousand tonnes in 1987,

India is also reported to have
imported three thousand tonmes
coconut oil in 1985, eleven thou-
sand tonnes oil 1986 and nine
thousand tonpes in 1887......"
(Interruptions)

SHRI PIYUS TIRAKY (Alipurduara):
All these things should be stopped imme-
diately... (Interruptions) )

SHRI SURESH KURUP : So, proper
explapation should be given by the
Minister .. ... (Interruprrons) Sir, T would
like to know whether anybody s given
licence for direct import of copra and
coconut oil. Coir and coir products are
included in the list of restricted items for
import. Of all these items, nothing re-
mains in Kerala—rubber, peppets, coco-
nut oil, copra and ceriasin spices like
cloves, cinnamouo. nutmeg, mace. The
entire economy of Kerala is depending on
these cash crops, One way or the other
you are allowing import of these items,
That 15 why, the people of Kerala,Govern-
ment of Kerala, the Legislative Assembly
of Kerala have upaoimously demanded
that this import and export policy should
be revised. Today Kerala is facing this
crisis, tomorrow the whole country is
going to face this crisis because they are
liberalising these schemes due to the
pressure of IMF and World Bank, Please
do not penalise the farmers of Kerala.
Thbat is wbat 1 want to request the bon.
Minister.

THE MINISTER OF STATE IN THB
MINISTRY OF COMMERCE(SHRI P.R.
DAS MUNSI) : 1 am very thankful to the
hon, Member, Mr. Suresb Kurup, for
raisipg this issue in the balf-an-bour dis-
cussion so that we can get an opportuaity
to clarifly the position once  again on.the
fioor of the House.

Soon after the exim policy was ansou-
nced, thers was bue and cry in some parts
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of the south especially in Kerals concer-
ning the fate of the growers. Our Cong-
ress President there, Mr. Antony, the
former Chief Mioister of Kerala, Shrl
Karupekaran, and the Mibister of State,
Shri Jacob and a&lmost all the Members
first drew attention and held serious
meetings because they are the first victim
of this misunderstanding. Thereafter, the
State Government and all the political
parties aleo represented to us,

While trying to explain the position, I
also express sympathy and concern for the
farmers in Kerala who supposedly, as per
the allegation of the hon. Member from
the opposite who raised the discussion
today, have been badly affected. While we
announce the exim policy in any sector in
any thing, we take care of basically four
things. Firstly, in digenous availability and
indigenous angle of the country In ratio
to the consumers’ demaad ; secondly the
fnterest of the growers, manufactorers,
farmers as the case may be, case to case ;
thirdly, whether enough import substi-
tutlon we could evolve by giving relax-
ation to aoy sector apd finally to give
overall boost to the economy and overall
export of the country. These are the four
basic criteria or guidelines on which we
operate our exim policy from time to
time, amend, change and review from time
to time,

Firstly, I would like to say that I do
not know why there is still a serious mis-
understanding lo Kerala. I understand —
I have not gone through it because I do
not know Malayalam ; gathered from press
friends—that possibly Kerala Goveroment
came out with a document published by
them in which they have raised certain
issuocs saying that the Government did this
thing wrong, that thing wroog. First of
all, 1 would like to say that it is not good
on the part of any lawfully established
sovernment in apy part of the country,
to distort, to wrongly explain and to
misinterpret apnother government's speci-
fic policies and Interpretations which are
printed 1n the book, to the people. If the
book says, I am to give Rs. 10, let us
tell the people (hat the book says Rs. 10
and let ws oot say Ra. 9.
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Why the distortion has taken
place, I will explain. There was, in this
sector, a restrictive policy before 1977.
Selected importers used to enjoy the quota
of import. Whether it was good or bad I
do not know. After 1977 when the OGL
policy came into being, the fioodgate in
this sector was opened. (Interruptions),
1 am pot questioning any Government, I
am trying to glve the reasons. If somebody
does good, what is wrong in following it ?
We have to run the economy. In 1978, the
original policy was announced with regard
to this sector, which continued up to 1986,
Will the hon. Meémber remined me of a
single case where there was a drop of tear
in the name of farmers or growers, from
1978 to 1986 for canalisation 7 Was there
a single representstion, a single protest in
the House 7 No. I say it with responsi-
bility. At that time it was all open, OGL.
Now the question comes why we canpalised
fit...... Interruptions),

SHRI BASUDEB ACHARIA (Ban-
kura) : You were not in the House at that
time.

"SHRI P.R. DAS MUNSI : I may not
bave been in the House bot you have not
raised this issce. You can see the record.

SHRI BASUDEB ACHARIA : Woe
raised it several times.

SHRI THAMPAN THOMAS : At that
time the mmpact was not there on the
farmers. The impact has come now oaly,

SHRI P.R. DAS MUNSI : Sir, the
complaint is that the policy has hurt the
growers. 1 say it with respoosibility on
behalf of the Government that we will not
take any steps that remotely hurt the
growers. But in the name of growers if
the traders start shedding their tears and
and if the traders’ interest is focussed at
the interest of the growers, that is dao-
gerous for the Indian economy.

Mr, Kurup bas rightly pointed out
about the price. Even though he belongs
to Kerala, his record is not up to date. He
bas quoted the terminal price, he has not
quoted what the farmers are getting. Till
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yosterday, the terminal price of clove was
Rs. 125 per kg, which Is very low. If Rs.
125 is the terminal price in the market,
the farm price must be less than this. So,
he is quoting the traders’ price, he is oot
quoting the farmers’ price. He should
have dope his home work properly,
Farmers are getting much less than that...

(inmterruptions)

SHRI NARAYAN CHOUBEY : How
much are they getting ?

SHR] P.R. DAS MUNSI;: I am
coming to that. There has been no debate
on this poiat. If growers suffer, do not
think that the Prime Minister, the Cabinet
and the whole Government will keep
quiet. We are for their ioterests and
rights. There is no denying this fact. But
we have to pursue our policy and review
our policy. Ip the name of protecting the
growers, wo cannot scll ourselves in the
bands of the traders...... (Interruptians).
Now I am comiog to his poiot. Mr. Kurup
was asking what is the position. I am
giving you the position. 1 am giving you
the figures from 1984 to 1986,
in Japuary and December. In 1984 Janvary,
the price of clove per quintal was Rs.
19,215 and in December it was brought
down to Rs. 16,000 per quintal. From
Rs. 19,000 to Rs, 16,000. In 1985 it began
from Rs. 15,000 and was brought down to
Rs. 14,000 1n 1986 it was Rs, 16,000 and
was brought downp to Rs. 14,000, Io 1987
it was Rs. 18,500 and went op to Rs.
25,000 per quintal in December. In 1988
it was Rs. 20,500 in Japuary and in
February it went up to more than that,
It was almost a loot io the country. How ?
¥You canpot say that the canalisation policy
failed. No. That is not the polat. When
we made the canalisation policy, the
policy was abeolutely sound, A section
of uwaders went to the court, obtained a
stay order not to operate the whole policy
and thus beld wuvs to ransomfor four
months and allowed the market price to
shoot up like amything. You can jast
imagine. From Rs. 15,000 it went up to
Rs, 25,000, from Rs. 12.000 it went up to
Ms. 14,000. This Is for cloves! Do you
think the common people consome cloves
overyday 7 These are required for herbal
‘aedicioes.
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These aro required by ‘biryani® ma-
kers. These are required by the sophisti-
cated house, shop-keepers and others,
This is not a mass consumption item,
The consumers were at the mercy of these
people. Tomorrow if you go and ask
them, they will say it costs Rs, 500 per
kg. or Rs. 600 per kg, Thereafter wo
found that the farmers, the growers, did
not get this price for therr produce. It is
the traders who get this terminal price.
It is the traders who are getling the price
apnd because of the canalisation they bave
got this stay order snd therefore cluves
were sold 1o huge quantity by smugglers.
I can give you the figure. You will be
surprised to koow that our country
produces about 450 tonoes of cloves and
the consumption was about 300 to 400
tonnes. But the consumption was shown
as 3000 tonnes. 1 fiad the figure in one
year particularly that instead of import
requirement of clove of required quantity,
the total consumption showed as per the
import record, was a f(itile loss than 3000
toooes, meaniog thereby that additional
requirement was met by smuggling and
this quantity was brought into the market.
This was the mechanism adopted by them.
What could the Government do for that ?
The Government therefore considered
that this item was not a mass consump-
tion 1tem and the duty was high, It is
wrong to say that anybody can go and
bring cloves from outside. No, it is pot
so. The traders always want that himited
people should bring cloves to the market.
Ino O.G.L. the duty is so high per kg.,
exorbitantly high, that no one is going to
import cloves at any reasonable rate and
flood the market. Jtis the big traders
who have accepted it,

Now, coming to growers, 1 would
submit that the interest of the growers
should be safcguarded. Unfortunately,
neltber the Kerala Government, nor the
Agricuiture Ministry had ever considered
what can be the study on the
price mechanism and the cost of produc-
tion of cloves. It is very difficult to get
the actual cost of production., Why ?
Becanse there i3 a selective type of
production of wheat and paddy in Ke:ala,
The hoa, Member will appreciate that
it 13 & mized type of production in Kerala,
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They grow aro canut, they grow a little of
cardamom and they grow somerhing
more of some other item and somethiog
like that., There is no selective pattérn of
gtowing this particular item except in
Kaoyskumari district of Tamil Nadu
where they have very huge ares to grow
this item. Therefore. this is one of the
problems to get actual data in regard to
cost of production. However, the area
which the Agriculture Ministry thought of
was about 160: 0 hectares or around that
figure. But the tonnage of production of
this item in the whole country is very
meagre,

SHRI THAMPAN THOMAS : The
hon. Minister may appreciate that the
pumber of people who owns the land for
this purpose 1s much more because each
onc will be having one acre or a little
more than that,

SHRI P. R. DAS MUNSI : There is
no denying the fact. Therefore, this
statement is not correct that the policy
bas changed to hit the people there.

PROF. P, ). KURIEN (ldukki) :
Even though it is mcre than 1600 hectares,
it may be correct, the point is that the
pumber of farmers affected are much
more, Each farmer wil' he havine two or
three acres. That affects the large number
of people. That way you have to look
into this matter.

SHRI P. R. DAS MUNSI : Now, the
question s that we bave to consider as a
respoosible Goveroment, in the light o!
this policy one basic thing whether really
the growers have been hit and growers
are not getting the remunerative price, If
they have really been deprived of the cost
of production, the Government has the
moral responwbility to protect the
growers, come what may. There is oo
deaying the fact. Therefore, Sir, unless
we bave the data with us it 1s difficult
for us to accept the poiot rai.ed by him.
Now, we have taken a decislon that very
8000 wo will have a total study of the
Cost data for production of these items in
Korala with the help of the Agriculture
Ministry and the Kerals Governmeat,
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And based on the findings, whatever
pecessary support is required to protect
the growers there, it will be dope by this
Government and that too before the next
Session of Parliament.

SHRI THAMPAN THOMAS : That
may not help the economy...
{(Interruprions)

SHRI P. R. DAS MUNSI : Listen,
‘Economy” is a big word. In ‘economy,
can vou bring traders also ?

SHRI THAMPAN THOMAS : No,
no. State’s ccopomy. (Interruptions)

SHR1 P. R DAS MUNSI : Yes, you
tell me clearly whether you are interested
to defend the growers or the traders,
(Interruptions). That is the point. Our
Government is clearly concerned to de-
fend the growers and [ commit on behalf
of the Government tbat if there is any
shorticoming, if there are any difficultier
faced by the growers, the Government
will see that they are adequately protected
and compensated based on the caunse
which they hold dear. That is the commit-
ment 10 the House, come what may. Buat
why do you suy ‘economy’? It has ga
very wider perspective. ‘Economy’ means
then. are you thiokiog in terms of traders?
Traders are not our enemy. But what we
say is, traders can trade, they cannot
loot. That is the policy of the Govern-
ment. We cannot allow them to take the
country to ransom and do whatever they
like, it is not possible.

Now [ come back to your secomd
question. You talked about rubber. If
ycu cou d have referred any specific case
where STC bought rubber at a higher
price and sold 1t to a particular {ndusury
at a lower price—I can say on the floor of
this House, if you could refer ® any
specific case, we will ke appropriate
steps in that regard and fix the respon-
sibility. So far, the position Is...
(Interruptions), 1t is not in my knowled-
ge. [If you gwve a specific case, [ say we
will fix the responsibility and take steps,
we aro not feeling shy of it. But one
thing is there. The country needs—hon.
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Members on the opposite side will also
appreciate—the country is still in shortage
of 35,000 to 40,000 tonnes of rubber. Can
you deny the fact that we have pgot
shortage of rubber ? We all can say ‘stop
the import®. If you stop the import, it
means the pext day a question will be
raised : How many rubber factories are
closed 7 You cannot avold import till
you are sclf-sufficient. So, you cannot
say : What is your achicvement and
progress in terms of more rubber planta-
tions ' Yes, we have achieved good
results in Tripura cultivation has come
up there. We are plapning every year
some 10,000 to 15,000 hectares, but
unfortunately the State Governments are
mot in a position to give us land. Even I
tell you today, in Bengal also I bad
approached if they can offer us land, we
can immediately cultivate rubber. The
Orissa Government is sympathatic, they
are giving us land,

SHRI SURESH KURUP: Now the
price in the international market is higher
than the domestic price.

(Interruptions)

SHRI P. R. DAS MUNSI: 1 will
answer that. First, ] will answer about
the import price. The STC's operation s,
if the rubber price goes up beyond pro-
portion, release imported rubber into the
market. If the rubber price really goes
down, withdraw it from the market to
protect them. In this mechanism—one
year back I had been to Kerala, I agree
with you, there are some wrong timings
which adversely affected the rubber gro-
wers vis-a-vis the small growers.
(Imterruptions), Let us not blame every
ooe saying that we are the only patriots
and outside the hall whoeyer are
there, they are oot patriots. That is not
the correct approach. Let us bave the
policy. Then I bave checked up and last
year you will appreciate, we bave been
able to remove their dificulties to a great
extent and growers are happy and the
price they should get at the time when
they sced it, otherwise it is true, when
the robber production is coming up in the
market, if 1 release the rubber, it will
affect the growers. We bave established a
asowsystem im STC that without the
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consent of the Rubber Board which is
situated in Kottayam, without their
market survey report, you should not
hurriedly jump and push it.

SHRI SURESH KURUP : <‘Concer-
ned’ or ‘consult’ ?

SHRI P. R. DAS MUNSI : Consault,
of course. They are to guide us. Itisa
fact and there they do it.

Now, io regard to coconut I do not
know bow you said that there is a change
in policy, There is no change in policy.
It was the same in the last EXIM policy
if you go through it, the same in the
carlier policy, How can you say that we
bave changed the policy 7 You see the
provision. We have not changed the
policy.

SHRI NARAYAN CHOUBEY: Does
it hit the growers ? (Interruptions).

SHRI P. R. DAS MUNSI : No, no.
The policy is the same.

SHRI NARAYAN CHOUBEY : Sup-
posing he has pot changed, whether the
policy is hitting the growers, that is the
quu[ion_ (hlftrrﬂplfﬂ!l.l’).

SHRI P. R. DAS MUNSI: I am
coming to that.

Before the coconut, I will conclude
one point which the hon. Member Sbri
Suresh Kurup raised—rubber type import.
1 am sorry to say, this can be only ex-
plained by the Industry Minister, But
what I say is this. With my competence
and capacity, it is not a back-door import
policy of rubber tyre. You are all pro-
gressive political forces publicly defending
that the mass transport system should
pot be at the mercy of the tyre tycoons,
to shobt up the price as they like. To
keep them under the pressure, this policy
is welcomed by every progressive section,
I do not know why Kerals Government
is oot appreciating this, 1donot kaow
whether in this matter you are defénding
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the tyre tycooos of the country or defend-
' ing the common poor workers of the
country.

SHRI NARAYAN CHOUBEY : They
are for growers, not for tycoons,

SHRI P. R, DAS MUNSI : He knows
that the country’s robber growers cannot
meet the total requirements of the coun-
try. His party also knows it., Rubber
import is for the industry. But tyre
fmport has been exclusively explained by
the Industry Ministry, in which sector
and that too in what condition, and that
too by permission only it can be Impor-
ted. It is not that any Industry can bring
tyre and dump it in the market at the
cost of the industry. That s not the
policy. Kindly do not propagate it and
do not bring wrong impression in the
minds’o!' the people.

SHRI SURESH KURUP: In the
OGL rubber blankets of all types and the
types of rubber threads of above 19
gauges, heat resisting rubber thread are
there. The manufacturing of rubber thread
is in the small scale indostry in my place.
But 1t is included in the OGL. How do
you explain i1 ?

SHRI P. R. DAS MUNSI: You
must be knowing the purchase policy. For
small scale industry and public sector, we
give extra price preference thanthe big
sector.

SHRI SURESH KURUP : But there
are provisions, to import.

SHRI P, R. DAS MUNSI : Here is
the provisions. lmpon of bus and truck
tyres of certain specifications have been
allowed for import under Open General
Licence to the (following categories of
oomsumers as per the decision of the
Cablnet Committee un Economic Affairs.
What are those ?

“Manofacturers of  original
chasis of vebicles who use the
said tyres in the manufacture of
such vehicles.
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State Road Transport Undertak-
ing referted to in clause (b) of
section 68A of the Motor Vehicl-
es Act, 1939 (4 of 1939).

Association of State Road Trans-
port Undertakings, being a soci-
ety registered under the Socleties
Registration Act, 1860.

Association of owners of vehicles
i which the said tyres are used
and approved as such by the
Department of Industrial Deve-
lopment of the Government of
lndia 10 accordance with the
scheme framed by them in this
behalf.

Officer, authority, undertaking,
Department of othey body under
a Sta'e Government, authorised
by the concerned Government to
import the said tyres and appro-
vea as such also by the Depart-
meont of Industrial Development
ot the Government of India in
accordance with the scheme
framed by them in this behalf."

When 8 State Goveroment or the
Government of India purchases the tyre
and finds that small scale industry and
public sector canrot compete with private-
wallas, they have a price preference, As
a8 Mintster of Derartment of Supply, I can
say.10%, ot 15°,price preference is given to
them to match the prices. But that is not
ths point. The po.ntis to protect the
system against the exploitation and you
should support it instead of criticlsing it.

Ip regard to coconut, you may recall
that in Kerala, therc was drought in 1982
83 and there was a crisis of coconut oil
faced by the consumers. What will the
Government do®  Will Gov rnment pot
bring ceconut o1l 7 If there is a crisis in
mustard oil, will Goveroment not bring
rapeseed oil to tbe country’lHow do we do
it — through the capalised agency, which
is STC. We have only imported once, i.e.
in 1982-83 and aflterwards we have aot
imported a drop through the canahsirg
ageocy because we do not require it. The
country bas abundance of coconut oil.
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It was restricted and that too, even It you
desire to Import, even one kg, we have
- to satisfy the conditions of the Finance
Minlstry about the evailability of market.
Then only. foreign exchange will be
released. We have not imported last

yoar.

Now you can say about the REP
licence ratio.

SHRI THAMPAN THOMAS : About
the import substitution. fatiy acid, you
permortted the sosp manufactur ng industry
to use it. You may not be haviog the
accounts with you But they bhave impor-
ted the o1l :nd the price has gone down.

SHRI P. R DAS MUNS] - A smalt
quantity of coconur cil is permissible for
import against REP 'icences 1ssued to the
exporters of fatty acds/amines. Import of
cocoout oil/copra can be effected vp to a
maximum of 10°, of the value of exports.
Durng 1986-87 the cxports of fatty acds
were of the order of Rs. 169.7 lakhs, and
import of coconutl oil copra sgamst licen.
ces 1ssaed on these exports was Rs_ 16 97
Jakhs. 1Is it a figure ? And you want to
say it affects and youo propagate to the
people that it affects

SHRI THAMPAN THOMAS : Ifit s
so much sold, why caonot we avold it 7

SHRI P. R. DAS MUNSI : Simply
because the exporter will export a paru-
colar commodity becavse be needs a cer-
tain iocentive accordiog to his regurre.
ments. If I export plastic and [ ask him
to bnng alumioum or aluminium product
at 0%, he feels that by that alumioium,
I can give some supply to ‘manu‘acturer
and with 1hat incentrve |1 can export. It
does not affect the gdustry  If it affects
tbe industry or the grower, we will pot
take it up. Rs 1697 lakhs were the
amount obtained (rom imports in the last
two years.

SHRI THAMPAN THOMAS ., Buat
that bas affected the coconut price, 1
would like tn bring to your notice that it
affects the coconut price,
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MR. DEPUTY SPEAKER : Hoo,
Minister should go on. 'We cannot go on
discussing like this.

SHRI P. R. DAS MUNSI : Ths
policy was there and i1 is pow there.
Again I repeat, in our loport-Export
Office we arc cautious in monitoring from
this year. Even in respect of REP Lice-
nce cascs cautious monitoring is done.
The item whrch 15 even remotely affacted,
we are discouragiog. 1 must thank the
exporters. Most of the exporters are
responding to our will, whenever they
feel so. Otberwise, the figure would pot
have come down so low. Only Rs_ 16
lakhs imports for the last two or three
years in exchange of about Rs. 2 crores
of export, Itis not a8 big thing It is
pot effectlve. On the contrary. the coco-
nut production in the country 1s gotng
up and w- have to think of the way in
which it 1sgomgup It wil ultimately
reduce the prices and affect the farmer.

I want 1o conclude by saying that the
propaganda @ hich is made in Kerala. the
propaganda which it made from public
platforms, 18 not correct.  But we appre-
ciate the concerr beng expressed by the
MPs and the political parties, Therefore,
we are going 1o have a cost study of the
production, and we will take appropriate
steps to protect the growers. If for that
reason, we are to review the policy and if
we are 10 take anv neasures, we will take,
I ascure this with  re<ponsibility. In
regard to o'ber commodity prices, 1 do
not hke to raise the mssue. If | quote
the prce of nutmeg ctc, you will be
borrified, How the trader enjoyed the
whole empire duting the last two years ?

Let us shed the tears for the growers
and let the Jaw of the land deal with it
and Government will protect the growers
and 1 assure you that the Prime Miaister
specifically conveyed 10 us that in any
fart of India in apy commodity, in any
mechanism you do, if farmers and growers
are bit, even after annvunciog decision oo
policy, you are to sece that they are
rescued, whatever may be the mechanism
sod we shali do accordingly,

With these words, 1 conclude,



43 HAH.

MR. DEPUTY SPEAKER : Inp view
of the bon. Mipisier’s reply which s exha-
ustive, already we bave taken 45 minutes,
I request other Members (0 be very brief.
According to the Half-an-Hour Discussion,
we have oply to put the question, The-
reforc, anyhow we are going 10 resume
our Raitlway discussion also. Therefore,
the Mcmbers are t0 be very briet. "Please
try to be brief and put the question. Dr,
Chandra Sockbar Tripathi will speak
now.

[Translation ]

DR, CHANDRA SHEKHAR TRIPA-
THI (Kbaliiabad) . Mr. D.puty Speaker,
Sir 1 will try my best to confine to my
question 1 bave scen the main question,
Hon Mnister has stated 1o h s rep.y that
the represeptations received oo the New

Import Policy were pot implemented
because :
[English)

“The represéntations received

were based on the apprehension
that the pew import policy for
rubler, spices copra, coconut
o1l, coir and coir products would
lead to m fa!ll in prices which
would affect the farmers and the
economy of Kerala.”

That means if their suggestions bad
been accepted by the M.nistry, the prices
would have gone down and that would
bave definltcly affected the growers apd
the economy of the State of Kcrala very
much. Whie rep!ying to the sccond part
of the question the hon, Mimister has
stated that because of capmalisation and
because of putting a certain restriction on
import, the prices have goae bigh. If the
prices of the products of the growers aro
bigher, they arc go og 1o be benefited, On
the one hand, you did pot accept that the
prices will come down. Theretore, the
suggestions made by certain iostitutions
were not accepied and on the other hand,
canalisation was taken up because the
Ptices have gone up, If you go through
your reply, you will come across this
contradiction,
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Secondly, I would like to confine
myself more to the basic quesiion No. (1).
The entire intention, in seitiog up STC or
Rubber Board or Spices Board, of the
Government has been t0o make the coun-
try seli-sufficient i1n thesc spheres, i these
products. [ would like to know from ibe
hon. Minister whether, afier the inception
of these Boards, the STC and other ageo-
cies, the quictum ol exports has gooe up
and imports bas gone down or whether &
18 iD the reverse 1.6. the quantum of expo-
rts bas gone down and the quantum of
imports bas gone up. This s my specific
question for which 1 seek cianfication
from the hon. Minister,

With regard to rubber, coconut, cloves
and oiher ‘pices, very recently it has come
1o various newspapers thai because of the
import facilities given under OGL sysiem,
the spices have resuted in a sharp drop
mm producers’ price and that has badiy
affected the agricultural ecomomy. To
cite an example, cardamom prices have
dropped trom Rs. 400 per kg, to Rs. 125
per kg. Tbe prices bhave come down
trem:zndously The prices of nutmeg bave

come down irom Rs. 150 per kg, to Rs 125;
pepper trom Rs 5500 per quintal 10 Rs,
335u per quintal. This 1s becau-e ot the
OGL system and because of the liberal
import policy, the prices of these products
bave come dowan tremendously Wil it
oot affect the growers’ ecouomic condition
and the economy of Kerala 7 Further,
the quantum of import can be reduced,
The iptention of the Government, sipce
lonz, bhas been thus That 1S why these
Boards and ageoncies were opened. I
wou.d like to know from the bon. Mini-
ster 10 what way they bave increased the
proouction ot various products In Kera a
by providing assistance, by glving sub.i-
dies, by providing pnew technology, by
giving some 1nsecticides aod oiher acce-
BsOries.

Regarding Rubber, the bon. Mimster
bas just sta-cd that in spie of the repeated
requests, the State Gove.nment is not
gwing land to plant rubber.({alcrruptivas)
But last year, when tbc Consultative
Committee visited along with learned Prof.
Kurico, we were told tbat plantanon of
rubber is mnot giving any banefit to (he
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growers up to ten years. So, bow will
you compensate those poor farmers?
Once they start planting rubber, they are
golng to get the produce after ten years,
During this season, how they are to be
subsidised and how they are (o be assis-
ted? We have been informed that most
of the rubber growers are now shilting
their produocts from rubber to other spices
etc. May I know from the Government
what they are going to do 10 this matter
so that in the oear future, we can become
self-sufficient, particularly in the field
of rubber 7

SHRI V. SOBHANADREESWARA
RAO (V.jayawada) : Mr. Depdty-Speaker,
Sir, Mr. Kurup has extensively dealt with
the spices and other cash crops mainly
concerning Kerala, And the Mipister bas
given an exhaustive reply also. 1 wou'd
like to confine myself to only one cash
crop, pamely, import of cotton. Last
year, even after the impact of severe dro-
ught the revised estimates have shown that
the total production will not go wp...

(Interruptions)

SHRI P. R. DAS MUNSI : I may teld
that in the Half an Hour Discussion,
cotton 1s not at all figured. So, the Hon.
Member may take 1t up later because I
will not be compeient to reply because
cotton is oot included 10 the whole aspect
of this Half an Hour.

SHRI V. SOBHANADREESWARA
RAO : Io your part '8’, the pew mport
policy is 10 respect of cash crops 1 will
take only two mipuies. At that ume,
when there was some disturbine news that
Government is going to imfport cotton,
when we raised this matter 0 thic Hnose,
the Mrnuster said - * No, no  We wiil not
fmport cotton. But when some yarn s
exporied linked up with exports, we will
purchase a small percentage of cotton.”
That is wbat the Minister has said just a
few montbs back. Now again, we are
seeing some report that cotton s going to
bedmperted, Now we bad very good
menseon this year throughont the leagth
and breadth of the country. Defisftely
this year, production will be far 10 excess
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of the previous levels. Will the Governe
ment take necessary steps to immediately
stop any further mport of cotton to pro-
tect the interest of cotton growers? The
Hon. Minister has repeatedly said that
first and foremost talk of this Government
is to protect the interest of the growers,
1 would like to know categorically from
the Hon. Minister if it is within his juris-
diction to coordinate with the coocerned
authorities and take appropriate steps to
protect the interest of the cotton growers.

SHRI SHANTARAM NAIK (Panaji):
Mr. Deputy-Speaker, Sir, I will pose only
one general question which relates to this
aspect as also to the general import policy.

Whenever we decide a matter through
legislative forms, Government brings owut
a Bill and discusses that 1o the House.
As far as mmport policy is conceraed,
deparimentally matters are chalked out
and ultimatcly through the Mipistries it
goes to the Cabinet and then the policy
is formed, As a result of which, some-
times, siluation arises as {t bas arisen now.
Therefore, witbout going iato the main
aspects in datail which other colicagues
bave touched. I would like to say that 1o
case the Goveroment, 10 cach and every
pohcy matter of substantive nsture, places
the draft poucy before the House and then
it discusses it and adopts either by voting
or by consensus, I think, we will be
dolng much service because at that time
several views will be before you as expres-
sed o the House, 1 would like to know whe-
ther this aspect will be considered and
placed before an appiopriate council not
only 1o respect of this tmport policy but
1n respect o! future policles also,

Secondly, just now you bave made a
stalement that vou are going to coonsider
certain aspects which bave beco discussed
here or otherwise which have come to
your notice sod in the inter.st of growers
you are going to amend or improve upod
the policy which has been enacted, If so,
I would like again 10 know whether a
draft amended policy will be placed before
this House,

You bave mentioned about four crite-
ria, 1f tbose four are adopted before the
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policy is formed. it will be very nice. I
would like to koow whecther while asse-
ssing those four criteria, assessment 18
done on the basis of field
assessment or only figures are taken
as per the statistics available in the Mini-
stry, If that is so sometimes errors can
be committed but if each aspect of the
policy of each criterion 13 examined at the
field level then perhaps th= policy that will
get evolved will be fool-proof policy.
Therefore, I would hike to know whether
this aspect will be considered by the
Government.

Lastly 1 would hike to say that you
have rightly said that our party’s interest
lies 10 favour of small farmers. we have
commitied ourselves tbrcugh the 20-point
programme that small farmers wiil be pro-
tected. Thereiore, in the Light of the
20-point programme | would hike to know
what ateps are being taken in this direc-
tiop.

[Translation]

SHRI HARISH RAWAT (Almora)
Mr. Deputy Speaker, Sir, afier the poinis
made out by Sht' Suresh Kurup and the
reply given by the hoo. Minster 1 feel
that the class characier ot our Kerala
Government has started changing. Now
they bave started favouring traders more
than the growers. But I did pot expect
from Mr. Suc=sh Kurup to advocate the
cause of raders so much instcad of gro-
wers, But [ would like to draw the atien-
tion to the hon. Minister the fact that
there are three or four such varieties of
spices that bave been kept under O.G L.
by the Guvernment with the result that
growers are getting less prices for their
produce and the prices thercof in the mar-
ket have come down, Therefora | want to
kmow from the Hon. Mimsier (0 what
oxtent the keeping of spices under O.G L,
has affected the intercsts of the growers
and whether the hon. Munisier purposes
to koep the spices with in purview of (he
0.G.L,

{Engiish)

SHRI P.R. DAS MUNSI: Si_r. I
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thiok I have almost replied all the ques-
tions ecarlier but anyway two-three points
1 would like to repeat. The main objective
of all our commodity boards including
Spices. Board is 1o increass import subs-
titution by way of self-rehance and increa-
sc¢ 10 production and for that matter we are
gving a pumber of schemes of support,
incentives, subsidies, etc. by the Rubber
Board, Spices Board, etc. In 'so far as
exports are concerned we do not export
rubber but rubber products. ln commu-
dities we export tea and coffee, Export
of coffee depends on international quota,
Export of a tea depends on our surplus
but its export has gone up and mot gone
down. In so far as other spices are con-
cerned it is going up and only in the case
of cardamom the price 1s golng down
because of suff competition from Goeta-
mala.

So far as Shri V.S, Rao's question is
concerned I am sorry that I am not com-
petent to reply to that aspect. It is band-
led by ibe Taxtile Ministry but I will
certain'y convey bis concern. The Govern--
meot's policy is not at all that at the cost
of the growers or the farmers will continue
to import in any sector but certainly his
concern abeut cotton in view of the mon-
soons | shall coovey to the Taxules Mini-
ster.

In so far as the question of Mr. Naik
obout EXIM policy it 1s a tradition that
we debate 1t throughout the year in the
Chamber of Commerc , Industry, Entre-
preneurs. experts and concerned Mipis-
triecs then the comprehensive approach
comes which is tabled in the House,
After tabl.ng in the House 1f the Members
demand a discussion then it is upto the
Chair to decide but we are only too happy
if a discussion takes place in the House,
Your pomat s that this thing should come
to Pacrhament first in a draft from and
then to be debated. This is a new sugges-
tion which we will certainly pass on to the
concerned authorities as to whether it can
be thought of in fulore. As far as any
review or amendment of the policy is
concerned we do it by notifications which
are tabied 10 the House and they become
property of the House and Members are
free to discuss this matter with the permi-
ssion of the Chair. Therefore, there is
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Shn Hanish Rawat bas said «f at all
we think of reviowing the whole policy of
bringing OGL to canalise or restricted List
we should do it pow. As I have stated in
the beginoing we wiil bave to make the cost
study of the entre production and see
wnether this policy 1s really causing great
harm to the growers. If so 1n what formal
measure we will try to protect them. 1
cannot commit it now at this stage. It
will not be 1n the best interests of the
growers also because they should know
that the traders also take advantage of
all the policies before we announce 1t,

So, I can only assure you that we
shall take all possible 1-terest of the gro-
wers. The mecbaoism will be done poss-
bly by the Agriculture Ministry. In that
light, we will take a decision.

PROF. P.J, KURIEN : Already, the

Spices Board bas conducted a cost study,

netr finding that the price is not remune-
ratve.

SHRI P R DAS MUNSI ; I can only
tell you that the Spices Board s pot to
competent agency (o muke a study of the
cost of production, (Interruptions )Govern-
ment will decide about the appropriate

agency.

In so far as pepper {s ccocerned, 1
forgot to apswer it. Hon, Members are
aware that our scason is from October to
May, Io the leas period now, the pepper
price is going down. We have little stocks
in our banpds. We are not delibe-
gately exportiog. This s the scason of
Malaysia and [ndopesta. Maulaysia and
Indonesia have brought down the price at
such a leve! that you will wonder why
should you push our prices at this time
when our <cason will start afier a fow
montbs. That’'s why we are doiog it afier
some time,

Secondly, in regard (o export duty and
coss we have taken 8 decision that whep

the oext season begins, we shall try to
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bring in on a lopg-term verspective. We
already in touch with the Revenue Depar-
tment of the Finance Ministry to discuss
the aspect o1 export duty and cess. I feel,
we will bring some tangible results.

PROF. P. J. KURIEN : You bave
already assured the delegation conmsting of
Mr. Karuga-.aran, Mr. Aptony and some
of us that ymport policy will be reconsie
dered. (Interruprions) You al>o said that
with regard to the spices, ycu will consider
cluahsms the import. (Interruprions) Do
You sick to that assurance ?

SHRI P. R. DAS MUNSI I can
only inform the House that it 18 no good
my saying what | discussed outside the
House Itis more appropriate that 1
should state the official stand of the
Government before the bon, Members in
Parhament.

It is a fact that Mr. Karunakaran, Mr
Antony and many o.her leaders did dis-
cuss with me | exp'ained w them that
Government will copsider all the aspects
very sympatheticaly What [ say 1s,
before the Government comes 10 a cob-
clusion, 1t wil have 1o adopt a certain
mechanism Without that, we cannot take
8 decision hike that, And that mechanism
13 the cost study,

In so far as pepper is coocerned, I
bad stated that on the eve of the next
scason, a study will be made 1o consulia-
uon with the ..evenue Ministry, Then,
we shall come out with a decision,

I can also ioform the bon Members of
this House that black-listing of the pepper
in the United States was causing &  great
concern to Kerala’s economy. 1 bope,
you would have appreciaied that 1o a
document the Goverament of Iadia did it.
We immediately took it up witn the United
Staics authority FTFA. We sent our
Joint Secretary, Shri Sivaramap. Now a
situgnion bas come tbat om ihe
consigoment—which  will be jurther
inspected by UIA based on the 20-30
consigoments —they will come out with a
docivion, We are hopeful this whole
chepier will be over very shortly.
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PROF, P.J. KURIEN : You abolish
the export duty on pepper.

SHRI P, R. DAS MUNSI: Mr.
Kurien, J tell you that we have to take a
decision aiways in totality not off and on,
We have to take in totality. Can you
deny the fact that pepper 1l last year was
fetching such a good price which even our
other export commodities could not think
of. May be this 18 a lean period. This
does not mean that you have to change
your policy every pow and then. We
cannot play ping-pong wth the export
policy. We have think of the totality of
the economy and the exports, We have
to take that with the State,

MR. DEPUTY SPEAKER : Half-an.
hour discussion 1s over. Now Wwe are
resuming ths discussion cn railways.

Now Mr. Mahfocz Al Khan...

PROF. M R HALDER (Mathura-
pur) : You huve huard both the sides
May we conclude that |,

MR. DEPUTY SPEAKER : No, no.
It is over. We cannot allow vou to put
questions 10 ha f-an-hour diccussion. Your
pame 18 not 1n the hst.

18.40 brs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS) i988-89
Contd.

[Translation)

SHRI MOHD. MAHFOO0Z ALI
KHAN (Eiah) : Mr. Deputy Speaker,
Sir. today this discussion 1% being held oo
Supplementary  Demands for Grants
(Railways). As the hon, Minister of
Railways is not present in the House, |
would expect from the hoo. Mimster for
Parhamentary Affalrs present  in  the
House 10 note the points made out by me
and convey them to Mr. Scindia, First of
all, 1 want to read aa Urdu couplet. This
Is my good-luck that in the mesnwhile
Mr. Scindia has arrived in the House
before my reciting the couplet :
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“Unke Dekhe Se Aa Jati hai muba
par ronak,

Vah Samajhate bain ki bimar ka
baal achba bai."’

Before speaking on the Railways I
would like to pay thanks to Mr. Scindia
for providing us with a train f.e, 101 up
and down from Kasganj to Bareilly and
for giving his approval for its balt at
Gangagarh railway station. For it | thank
him personally and on bebhalf of the
people Transport-facilities are the most
esscotial factor for the development of a
place It is quite evident that more
attention 18 being pald to the big stations
and ymportant rail sections, I would urge
upon tne Government to make a survey in
respect of those railway lines which are
focurning lcsses, to identify the reasons
thereof. The othcers of Railways are
present here and they should note as to
why these lines are runnming in losses and
how they cau be made profit earning, For
exemple, Etah-Barban line which has
remained @ hmuted one, 15 incurring losses.
No attention has beeo paid to it. I want
to make 1t ciear that it can be profitable
only in case 1t 13 extended. If this line is
extended from Etah to Farrukhabad, our
district Etah which 1s a backward district
will be able 10 make progress.

Today all the parrow gauge lines
whercver they are 1 India are ruoning
into losses, A survey in respect of all
these lines should be got conducted and it
should be seen as to bow those can be
saved from losses. I would once again
urge upon the Government to conduct a
survey 1n this regard. Although I feel
ashamed of saying one thing again and
agamn but 1 have to say this repeatedly.
Even our hon. Mr Scindia will be thinking
that the same question is being raised by
me but I am bound 10 repeat it,

I will be highly obliged to you if Etah
station is converted into a model station.
It is the demand of the people of this area
that twe more boggies for Lucknow and
Allahabad should be attached to the trains
running on Tundla-Etah section via Barbaa.
Lucknow is the capital ot UP. and
Allahabad is the seat of the High Court,



